IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 3972 OF 2011
(@ SPECI AL LEAVE PETI TI ON(C) NO. 21865 COF 2010)

STATE OF H P. & ORS. ... APPELLANTS
VERSUS

KALAWATI & ORS. ... RESPONDENTS

ORDER

Leave granted.
The case of the respondent herein is different from the

batch of appeals decided today by this Court with the title “State
of Hi machal Pradesh Vs. Sar ab Dayal i.e.Guvil Appeal @
S.L.P.(C) No. 362 of 2008". The respondent no.1 Kalawati's husband-
Rameshwar Singh, who was on duty as Chowkidar in the Store
Departnment in the National H ghway Division, Solan at Tanboo More,
was attacked by sonme people and he was badly injured. He was treated
at P.G 1., Chandigarh for about six to seven nonths but due to the
serious injuries sustained by himwhile on duty on 5.2.1999 after a
| apse of about 11 years, we are told that, he is still in the state
of Coma. The State of H nachal Pradesh on 26.10.2002 passed the
fol |l ow ng order

“H MACHAL PRADESH
PUBLI C WORKS DEPARTMENT

OFFI CE ORDER

Consequent upon his invalidation declared by Mdical
Board Distt. Hospital Solan on account of his conpletely and
permanent|ly incapacitated for further service of any kind in
the departnment vide their report on form 23 of dated 1.3.02,
Sh. Raneshwar Si ngh, Chowki dar of this office is hereby retired



from Govt. Service w.e.f.1.3.02(A N.) under Rule 38 of Central
Civil Services (Pension) Rules, 1972. He shall treat hinself
relieved on 1.3.02 (A N.).

Sd/ -
Executi ve Engi neer
Nat i onal H ghway

Di vi si on
HP, PWD, Sol an
No. NHD- CB- Pensi on/ 03-5013-20 Dt. 26. 10. 02
Copy to following for information and necessary action : -
1. The Sr.Deputy Accountant General, H P.Shin a.
2. The Engi neer-in-Chief, HP, PWD, Del hi.”

In this view of the matter, the case of the respondent is
different from that of others cases. It was wongly tagged wth
ot her cases. W have heard | earned counsel for the State of H nmachal
Pradesh and the |earned counsel for the respondent. W are not
inclined to interfere with the inpugned judgnent of the Hi gh Court.

It nmay be relevant to nention here that the respondent
no.1 on 25.02.2002 gave a representation to the Chief Mnister for
enpl oynent to Laxm Singh, one of the sons of Rameshwar Singh on
conpassi onate grounds. Unfortunately till date his representation
has not been considered. W have handed over a copy of the
representation to |earned counsel for the State, who may forward it
to the concerned authorities of the State of H machal Pradesh. W
direct the State of Hi nachal Pradesh to consider the representation

of the respondent synpathetically and accommbdate Laxm Singh, Son

of Rameshwar Sngh in any suitable job.



Wth these observations, the appeal 1is disposed of,

| eaving the parties to bear their own costs.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERMA)

NEW DELHI ;
5TH MAY, 2011



